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Shrl S. V. Ramaswamy: It is in 
the report of the Public Accounts 
Committee. We are looking into it. 

Sllri Bade: What is the reply? 

Mr. Speaker: Unless he sits down 
as sOOn as he puts the question, how 
can he hear the answer? 

Shri S. V. Ramaswamy: I believe 
it is mentioned in the report of the 
"Public Accounts Committee. We are 
looking into it. 

Shrl Ranga: Are we to understand 
that he said he is looking into it? 

Mr. Speaker: The Publk Accounts 
Committee have taken up that case 
and mentioned it in their report. 
'They are looking into it and making 
oenquiries. 

8hri Ranga: Then there is no ques-
tion of looking into it. They should 
know all the facts. They must have 
presented all the facts to the Public 
Accounts Committee. 

Mr. Speaker: When it is brought 
to their notice in the report of the 
Public Accounts Committee they have 
to do something. 

Shri Ranga: They have to express 
their regret for having done that. 

Resources of Pancbayati Raj Bodi~ 

+ 
061S J Shrimati Savitri Nigam: 
_ . l Shri P. R. Chakraverti: 

Will the Minister of Community 
Development and Cooperation be 
pleased to state the action taken on 
the basis of the Santhanam Committee 
Report on the the raising of rC$our.:es 
for the Panchayati Raj bodies hy the 
State Governments? 

The Deputy Minister in the Ministry 
of Community Development and Co-
operation (Shrl B. S. Murthy): Tha 
report of the Santhanam StUdy Team 
(In Panchayati Raj Finances was cir-
culated to the States in Augu~t 1963 
for their considered views on the 
Team's recommendations. Detailed 
replies have so far been received from 
the State Governments of Andhra 

Pradesh, Gujarat, Madras, Maharash-
tra, Mysore and Uttar Pradesh. These 
States have accepted most of the re-
commendations having a bearing ')n 

the raising of resources by Pan-
chayat; Raj bodies. Replies fro'll the 
remaining States are awaited. 

Shrimatl Savitrl Nigam: :1-.181 
know whether some of the Slates 
have also accepted the reco",fIlenda-
tion of creating a panchayati rllj f.md 
on the same pattern as in RajastJlan 
and, if the answer is in the afflrma-
tive, the names of those States? 

Shri B. S. Murthy: All the~e mat-
ters are being discussed at various 
levels. As a matter of fact, the re-
commendations are nearly la. out of 
which 4 relate to the Ministrj at the 
Centre, such as the creation of the 
Panchayati Raj Finance Corpj~ation. 

per c[1pita assistance for the pancha-
yats bodies and gIVmg an extra 
amount of Rs. 400 crores in th~ Fourth 
Plan. These are being discuss<'d. The 
other recommendations envisage that 
the zilla p~rishads. panchayat samillS 
and panchayats shOUld ralse more re-
sonrces by taxation. They are also 
being processed. 

Shrimati Savitri Nigam: Out 0: the 
States to which these rr.cor"nlcnda-
tions were sent. how many ha"e given 
permission to the panchayats to raise 
resources by levying varic-us taxes? 

Shri B. S. Murthy: As the hon. 
Member knows, there is panchayat 
l~gislation in every State und~r w.'lich 
powers are given to the panchayatB 
to levy certain taxes. 

"" f~f""": ~1 ~r ~fr ~ 
GI'ITif f~ flF ~ ~~ ~ JfRT ~ lifT 
il~~~flFf~~~~ 

JfRT ~ '3'-rii: m<r.li if ~T ~ <ro 
~lf.<:~r~1 

Shri B. S. Murthy: It is not a que .. 
tion of not accepting. As I t.ave al-
ready said, only six Slates h"ivo: 5eDt 
their replies. 
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~"tRq:~f~~ 
mit ~ '3'~ f<;it !flIT lfi"I: ~ ~ I 

Shri B. S. Murthy: No negative re-
ply so far. 

Shri Kapur SlIlgh: Is the baRic (Ire-
dicament of the panchayat institutions 
adjudged as lack of sufficient material 
resources or poverty of moral im. 
pulsion? If the latter, have any pro-
posals been made or are under the 
consideration of Government in that 
respect? 

Shrl B. S. Murthy: The Santhanam 
Committee has gone only int'J the' 
finQnces and not into the other one. 

Shrl Ranp: When Panch&yati Raj 
institutions are supposed to bi! auto-
nomous and there is bUPPost:d to be 
decentmlisation, are we to understand 
that the Government of Innia i> taking 
over all the powers of the SLtt! Gov-
ernments in order to give instructions 
to Panchayati Raj instItutic.ns to raise 
more and more taxes on the p\)asants 
and other people? 

Shri B. S. Murthy: I do not think 
the hon. Member is correct in st1)l~ng 
that the Centre is trying to il'lpoSC its 
will on the States or the Zila Pari-
shads. What is being done is th,lt a 
committ"e has gone into till! re30urres 
of the Panchayati Raj bcdie3 and 
made its recommendations. It is for 
the State Governments to accept all 
or to reject all or to take s.)me and 
then try to increase the resources of 
Panchayati Raj bodies. Their aato-
nomy is not affected. 

Sbri M. Malalchaml: May I know 
whether a study has been Il'lide into 
the depletion of Panch,(yati Raj bodies' 
resources due to wasteful expenditure 
and whether any remedial ml'llsurcs 
have been suggested by the Centre? 

Shri B. S. Murthy: The San!hanam 
Committee has also made a recommen· 
dation about this. 

"'" ~ ~ '"'" : q''If1"lffiT '!iT 
~ '1i"i Sf'll' ~ 0Af.t it; ~ ~ 
1J){~?l'f ~1~ ~f'1i ~ ~ 

t{'Ii ~ f~ ~ lI'-mrn1lfir ~ fw 
iiITll", lif~ ~, or ~ 'R !flIT f~ ~ 

~t ? 
Shrl B. S. Murthy: Yes, Sir thll 

also has been investigated and a re-
commendation has be!!n made. 

Shrl Bade: Is it a fact that ttl. 
Santhanam Committee has re,~om­
mended that some por!ion of the land 
revenue should be given to PanC'ns)'au 
and that all the States are not follow-
ing a uniform rule! What action hal 
the Government taken? 

Shrl B. S. Murthy: Each State has 
got its own rules and regulations. 
Some States are trying to give the 
complete land revenue to the Pancha-
yat bodies and some States are trying 
to give 25, 50, 75 and 80 per cent also; 
therefore, there cannot be any unifor-
mity as far as this is concerned. 

Shrl Bade: But Bombay gives more 
and other States do not give at all. 

MI'. Speaker: Next question. Shrl 
Hem Raj. 

MilloI' Irrigation 

+ f Sbri lIem Raj: 
-617 Shri Koya: '1 Sbri M. Rampure: 

Shrl Ramacbandra maa: 
Will the Minister of Food and Agri-

culture be pleased to state: 

(a) the amount of outlays and allo-
cations tal' minor irrigation to be 
made to various States during 1964-65; 

(b) whether the amount allocated 
for 1963-64 has been fully utilised and 
its benefits reaped by the farmers for 
irrigation purposes; and 

(c) the extent to which the produc-
tion has gone up in 1962-63 and 1963-
64 by their use? 

The Minister of State In the Mlalll-
try of Food aDd AgricultUre (Sbrl A. 
M. Thomas): (a) to (c). A state-
ment giving the required information 
is placed on the Table ot the Sabha. 




